FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulatlons 2016)

FOR THE ATTENTION OF THE CREDITORS OF MANHAR LOGISTICS PRIV ATE LIN[[TED

: RELEVANT PARTICULARS :
1. ;Name of corporate debtor MANHAR LOGISTICS PRIVATE LIMITED
2. | Date.of incorporation of corporate debtor 04/06/2006
3. ;.Axuthority under which corporate debtor s | p o pejhi
incorporated / registered ]
4. |Corporate  Identity = No./Limited Liability | CIN: U72300DL2006PTC149484
Identification No. of corporate debtor _
5. | Address of the registered office and principal | A-26 Ground Floor. Jawahar Park, Devli Road, New
office (if any) of corporate debtor Delhi, India, 110062
6. | Insolvency commencement date in respect of | 28.02.2025 {Order received by Hon’ble NCLT on
corporate debtor 03.03.2025}
7. Estimated date of closure of insolvency resolution | 27.08.2025 (180 days from the date of
process Commencement of resolution process)
8. | Name and registration number of the insolvency | Name: Gagan Gulati ‘
professional ~acting as interim  resolution | Reg. Number: IBBI/IPA-002/IP N0O0893/2019-
2020/12832
professional
9. | Address and e-mail of the mterlm resolution | Reg. Address: A-179, First Floor, Sudershan
professional, as registered with the Board Park, New Delhi 110015.
Email address: advocategulati@gmail.com
10. | Address and e-mail to be used for correspondence | Reg. Address: -23, L.G.F, Lajpat Nagar III, New
with the interim resolution professional Delhi, Delhi 110024.
3 Email address: cirpmanbarlogistics@gmail.com
11. | Last date for submission of claims 17.03.2025 (i.e. 14 days from the date of receipt of
order by the IRP)
12. | Classes of creditors, if any, under clause (b) of
éub—section (6A) of section 21, ascertained by the | Not Applicable
interim resolution professional
13. | Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a | Not Applicable
class (Three names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives “
are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Manhar Logistics Private Limited on
28.02.2025.

The creditors of Manhar Logistics Private Limited are hereby called upon to submit their
claims with proof on or before 17.03.2025 (i.e. 14 days from the date of receipt of order by the
IRP) t'!o the interim resolution professional at the address mentioned against entry No. 10.

The ﬁnan01al creditors shall submit their claims with proof by electronic means only. All other
neans.

credltors may submit the claims with proof in person, by post or by electronic n

Submissmn of false or misleading proofs of claim shall attract penalties o >
: . !BBmPA
; {P-N00823/

2019-20/

Date: 05.03.2025

Place: New Delhi
IRP of Manhar Loglsti‘S' rlvate Limited

IBBI/IPA-002/IP-N00893/2019-2020/12832
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FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankrupicy Board of India

{Insoivency Resolution Process for Corporale Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

MANHAR LOGISTICS PRIVATE LIMITED
RELEVANT PARTICULARS

1.|[Name of Corporate Debtor

|MANHAR LOGISTICS PRIVATE LIMITED

Idanification No. of Corporate Dablar

Insalvancy cammencamant dada in
respact.of Corporate Debéar

26,02 2025 -'I'_'Irdp.-r racered by Hom'ole NCLT
an 03032025

Estmated date of cosune of insolvency

|resolutian process

Mame and Registration numbar of #a
ingodvency professknal acting as Enlesim
| Resoiution Professicnal

27.08.20:25 (160 days from the dale of
Commencament of rasolution process)

Mame: Gagan Gulati

Regd. No.: IBEIIPA-OUZIP NCOBS3/2019-2020/12852

of sub-saction (BA) of sechion 21, ascertained |
| bythe Intenm Resolulion Professional
| Kames of insalvency professionals identified |
lnact s authorsed repraseniabye of cradilars |

Net Applicatie

= |Globe
GLOBE INTERNATIONAL CARRIERS LIMITED

CIN: L60232RJ2010PLCO31380
Registered Office: 301 - 306, Prakash Deep Complex, Near Mayank Trade Centre,
Station Road Jaipur, Rajasthan - 302006, Contact No. 0141-2361794, 2368794
Email ID - cs{@igicl.co, Website - www.gicl.co

Public Notice
Form PAS-1

Mame of the companyy- GLOBE INTERMATIOMAL CARRIERS LIMITED (GICL)

prospocius d..:-?"m Dciober 2023 (with reference to the modification dated 30th May

2024} was msued in connection with Right issue of
48,23.640 ety shares of faca valse

10/-at an laswe price of Rs.40.50(- per [Equity Shares]{including premium of Rs. 39,50 per equity share)
ssun price”} for an aggregate amounl not seceading s, 2,387 70 lakhs o the eligible o sharg on righis basis in the ik of &

win) equity shares for every 25 (twenty-five] eguily shares held by the aligible eguity sh fs on the recard daie

In pursuance of the said resolution, further notice is given that for & ing the said proposition, 5 s I resolubonmesin of more

than 390% of the voting shareholders vobed in the favowr of the ion, i i be passed by shareholders at the Extra-Ordinary Gengral

Meefing of the Company 1o be Reld on Wednesday, March 19, 2025 &t 3:00pm. through Video Confersncing/Uther Audio-Visusl Means. The

:la:llhi- rnlm such variationfakferation ane as follows-

1. Partsc af the objects proposed to be alfered, Monoy wiillized for the objects of the Company as stated in the Prospactus and the wnuf.

lzesd umuunt -|'.'II.I1.HI.I'4E mpney 80 raissd through prospechss

WEDNESDAY, MARCH 5, 2025

capital reguirement and wsing an
ng of Warghouses' to finance the expanditune for the construction of Warehouses, o real-
“. Acgordingly, the proposed vtilization of the right issus pro-

The Company proposes o v I;r&lha ohjecis of the right |lsswe of an amouni of Ris. 1350 Lac towards working
amount of RS.1,370 lacs towarnds the PurchasaBull

locating this amount bowards o new object "Working
ceads shall be as under

pital of tha Company,

Prithvi Fabrics LLP
LLPIN: AAW-5157

Regd. Office: House No. 21 1* Floor BIk-D,

Prashant Vihar, Delhi-110 085
Email: prithvifabrics2007 @gmail.com
Before the office of the
Registrar, NCT of Delhi & Haryana,
Ministry of Corporate Affairs
In the matter of Section 13(3) of the Limited

having its Registered Office at House No. 21

Notice is hereby given to the General Public
that Prithvi Fabrics LLP (the LLP) proposes
to make an Application to the Central
Government through the office of the
Registrar, NCT of Delhi & Haryana, Ministry of
Corporate Affairs under Section 13(3) of the
Limited Liability Partnership Act, 2008 and
Rule 17 of the Limited Liability Partnership

objections supported by an affidavit, stating
the nature of his/her interest and grounds of
opposition to the Registrar, NCT of Delhi &
Haryana, Ministry of Corporate Affairs, 4"

Tanisha Automobiles LLP
LLPIN: AAW-5710
Regd. Office: House No. 21 1% Floor BIk-D,
Prashant Vihar, Delhi-110 085
Email: tanishaautomobiles2005@gmail.com
Before the office of the
Registrar, NCT of Delhi & Haryana,
Ministry of Corporate Affairs
In the matter of Section 13(3) of the Limited

having its Registered Office at House No. 21

Notice is hereby given to the General Public
that Tanisha Automobiles LLP (the LLP)
proposes to make an Application to the
Central Government through the office of the
Registrar, NCT of Delhi & Haryana, Ministry of
Corporate Affairs under Section 13(3) of the
Limited Liability Partnership Act, 2008 and
Rule 17 of the Limited Liability Partnership

the nature of his/her interest and grounds of
opposition to the Registrar, NCT of Delhi &
Haryana, Ministry of Corporate Affairs, 4"
Floor, IFCI Tower, 61, Nehru Place, New

Maitri Moulders LLP
LLPIN: AAW-6872
Regd. Office: House No. 21 1* Floor BIk-D,
Prashant Vihar, Delhi-110 085
Email: maitriltd2006 @gmail.com
Before the office of the
Registrar, NCT of Delhi & Haryana,

Ministry of Corporate Affairs

In the matter of Section 13(3) of the Limited

- H . E: . e . H HRH H
2 |Date of worporsiion of Cororste Deblor | 141152006 [Pursuant to section 27(1) and rule?(2) of Companies (Prospectus and Allotment of Securities) Rules, 2014] | |Liabilty Partnership Act, 2008 and Rule 17 of | [Liability Partnership Act, 2008 and Rule 17 of| | Liabilly Parinership Acl, 2006 and Rule 17 of
3 | Autharity undar which Carporas Dabaor is | RoC-Dalhi Advestisement giving details of notice of specialresolution for varylng he terms of any contractreferred o in the prospectus or atering e | |the Limited Liabilty Partnership Rules, 2009 the Limited Liability Partnership Rules, 2009 | | the Limited Liability Partnership Rules,
""'-'f'i"I:'i"EllE“':I | regestarad objects for which the prospectus was issusd And in the matter of And in the matter of Maltri M IdAnd ;ltge matter of
T e Y WTTT.Y Corparats idemification Number (G Li0ZiZRJ2010PLC0a1380 ithvi Fabri Tanisha Automobiles LLP aitri Moulders .
4 | Corporais hjﬁ"'"i‘.l' No, | Limited Lisbiity | UT23000L2006PTC145484 N Prithvi Fabrics LLP having its Registered Office at House No. 21

1st Floor BIk-D, Prashant Vihar, Delhi-110085

- - ; ; . _ . . 1stFloor Blk-D, Prashant Vihar, Delhi-110085
5 -'u:ldr_-;s& dthe Iregisr?fad Dﬂm anid A28 Grownd Floor Jawehar Park. Devh Hoad. Registered office address Eﬂﬂhﬁi?ﬁﬁ:ﬁ:.ﬂ?ﬂm ﬂ:‘;:rm Trade 1st Floor Blk-D, PrashantVlhakgsllir::l;r:tOSEg Applicant LLP Applicant LLP
jpeincipal oiios {f aen ) of Corpatats ebior | New D 10062, ndia Notica ks haraby givan that by 2 resodution dated 19 Fabruary 2025, the Board has propasedio vary the tarms of the contract raferred to in the PUBLIC NOTICE PUBLIC NOTICE pUBLIC NOTICE

Notice is hereby given to the General Public
that Maitri Moulders LLP (the LLP) proposes
to make an Application to the Central
Government through the office of the
Registrar, NCT of Delhi & Haryana, Ministry of
Corporate Affairs under Section 13(3) of the
Limited Liability Partnership Act, 2008 and
Rule 17 of the Limited Liability Partnership

5 | Address & smal of the interim resolutcn | Regd. Address: A-179, Firs! Floor, —= - - 3 - : o Rules, 2009 and other applicable provisions, | | Rules, 2009 and other applicable provisions,
professional, a5 ragistered with the board | Sudershan Parck, New Delhi 110015 . mmﬂﬁm:, A?F?li::lﬂﬂulnn Hndfﬁﬁﬂﬁlhumrr gl o £ errgamor Rules, 2009 and other applicable provisians, if any, seeking confirmation/approval to| |if any, seeking confirmation/approval to
¥ unds Balanca if any, seeking confirmation/approval to ; i i ) k .

Ernail: Mvmalmgdah@gmml caaim Prospoctus {In Lacs) iy change its Registered office from the NCT of | | change its Registered office from the NCT of change its Registered office from the NCT of

if'r:ﬁ.'dd"el_as.'ﬂra:i s T Regld.ﬂ.ddmss {7 LGF ._a||:-.al I".Iauar T 7 Yo Tnanca e expandiiure THi0 G TN o T350.00 Delhito the State of Uttar Pradesh. Delhito the State of Uttar Pradesh. 29”‘" tothe Statr(]a of U’Ftatr Pratd(_ashI:k N
oresaondence with e Inbeim Mew Dilbi Dl 110074 for construction of Any person whose interest is likely to be Any person whose interest is likely to be ny person whose interest is likely to be
Resalution Profassanal ol nhE |5hn5@gn‘ﬂi‘imm Warnhouses " affected by the proposed change of affected by the proposed change of affgcted by_ the proposed ch.ange..- of
=1 Ui g it Z General Corporate §61.70 +432.83 100152 MIL registered office of the LLP may deliver either | | registered office of the LLP may deliver either | | registered office of the LLP may deliver either
11| Lastdate for submissian of claims 17032025 (e 14 days from the date Purpose _ on the MCA-21 portal (www.mca.gov.in) by | | O the MCA-21 portal (www.mca.gov.in) by| |on the MCA-21 portal (www.mca.gov.in) by
of receint of prier h}- the IRF] d %%EM j%-ﬁ -5.82 1%;?31 11"5-1[:& filing Investor Complaint Form or cause to be glng Inv(tjestor Cc(;rgplam? I:orrr:jor c?u?ﬁ_tc/)hbe 2|ITQ Inv(cjastor Czn;plam? Iiorrr:jor c?u?sltc/)hbe
al P s T - O Y by v P cm il : —_— i i i elivered or send by registered post of his/her elivered or send by registered post of his/her
1} Ciasses of crechors, I any, under ciauss (b) INot Apiplicable z Partaculars of the proposed variationiafteration- delivered or send by registered post of his/her objections supported by an affidavit, stating| |objections supported by an affidavit, stating

the nature of his/her interest and grounds of
opposition to the Registrar, NCT of Delhi &
Haryana, Ministry of Corporate Affairs, 4"
Floor, IFCI Tower, 61, Nehru Place, New

= - Floor, IFCI Tower, 61, Nehru Place, Ne
| Inadassithres names for gach cless) I S Mo ﬁwmr:mnh;m?ﬂfm. Mcllgtg:;l :;I.;:lﬁgd Funds Utilised Fummmr mn;.ntpfumh Delhi_11\(l)vo19 (e?ma” ide Delhi-110 019 (e-mail id:||Delhi-110 019 (e-mail id:
" ] r 1 LT ninan 1] n atian uncls (Balance thsed in 1 ; f i . - s

144 (3] Redewant farms and W-Ebi!rh' hifps:fibhigovinhomaldownlkoads Prospeoiie {in Lacs} If any Amount altored Object roc.delhi@mca.gov.in), within 21 days from | | Foc.delhi@mca.gov.in), within 21 days from roc.delhi@mca.gov.in), within 21 days from

Jl:-| Details of authorized representatives - | Physical Addeess. Mol Appkcable 1 % Tnanos e ioendiirs o T55% o will e willieed the date of publication of this notice, with a the date of publl_catlon of this .notlce,.wnh a| |the date of publication of this notice, with a

ara avalatle ot : for Condinatilon :f Towards & new object working | | copy to the Applicant LLP at its Registered | | €OPY to the Applicant LLP at its Registered| | copy to the Applicant LLP at its Registered
Hmm = hanehy ﬁl'l'ﬂ" al be N-atlﬁp'ﬁ' '::I}F'I::]ﬂl‘:i Lo Tnt,u.-ml I'lﬁ_ ,:m}m'&d it comenencemeni |:|1 i Warslaugag 1800.00 =430.040 40.08 * 1350.00 ‘HW Pier pdede i aptimize Office address mentioned above. Office addrest m?rntl(?nﬁd ibotve bil LLP Office address menlzlon'ev'd atbO\I(ne 1d LLP
r R - . ‘e - . fund wtilitation and ensee For Prithvi Fabrics LLP or lanisha Automobiles or Maitri Moulders
corparaia insohency resoiufon process of fie Manhar Logistics Private Limited on 2802, 2025, kit st Al vtk Sd/- Sd/-
Tha crediloes of Manhar Logestics Private LEnited ane Famety called upon fo sabimil their claims wilh progf F] Goneral Gorporate Anil Pesha::{'; Anil Peshawari Anil Peshawari
an o bafere 17.03.2025 (2, 14 days from the date of receipt of ander By the IRP) to the intesim resclution Purposs 287.70 HRRn 1001.82 N WA Date: 04.03.2025 Designated Partner Date: 04.03.2025  Designated Partner| | Date: 04.03.2025 Designated Partner
prclessanal at the addrass mertoned agains! elry bo. 10, A | Issue Expanses | 2000 A8 16.18 ML ¥ A | | place: Delhi DPIN: 00218641 | | Place: Delhi DPIN: 00218641/ | Place: Delhi DPIN: 00218641
Th fnancial creckors shalsumit her cams wilhproot by siecseic means anly. Alloier oredtors may | |- :?;L e proposed 10 ::a - N f u:| R :;ﬁuﬂ shall be deducied by the contractor for
i g . , 8.13.50 ¢rore are propos revarsed by the o , A ance Rs. 0. contrac
B TRLIMCUATIE WA DIy o, A ORE o esmcaFani: AR cancelation charges. &s a result, the company is planning to reallocating the Rs. 1150 crore towards the new object of funding of warking
Sirbmission of fakse or misleading proafs of claim shall aliract penalties, Sdi- | | capital requiremant of the sompeny o aptimige fund utilization and snsure mazimum ahareholder valus
[P o e E'""wuﬂ";f'm Ilﬂlll:-tl“ﬂn.' u:Jllugnr R i 33 of SEBI (LODR), 2015 the il of the B is
: 5 I ] & discipsure submitied under Regulation i ; canceriing the utilizaticn tn Issus procesds, an amaurt
Date : 05,03 2025 Rean. No.: Iﬂél:rpir_upg;?ﬁénugﬁgﬁ Elﬁgﬂlﬂrﬂgﬂ of Re, 13,70 crora was initialty allocatsd for the construction of a warehouse, Howwoer, due 1o unforesean challenges in project exscution, he c‘;ﬁ Ldnd I'd Bdnh HAUZ HHAE ERAHCH (1 445:'
| Place: Mew Delhi ns e d Eﬁ:l contract for warehoune conatriction has bean withdrawn. Tho reasons for ta adthdrawal include: - "_ L
7| Tha chasen land iecation for the wonehouss was found 1o be unswitable due lo logistical and sceessibility conatrainin. Effcient transporiation m DELHI — 11““15

and eonnsclivity are cruclal for warshouss facilites, and the selecied slba fa
Impragiecad,

itonally, regulatory and anvircnmantal nwmnll proved to ba a major obatacle, with extensive docwmaentation and compliance with zon-
ing lows |luading fo dolayn. Infrastrecturo deficksencies in outer Jalpur, such as underdeveloped roads, unrelkable eleciricity, and inadequate
wador sipply, further eacalaied construction and eperational coxts. Given these challenges, the company decidad o withdraw from tha con-
traci, Board has canefully évaluated (he besl courme of acllon o protect aharholdar valie and endure the optimal ublllsatkon of company
rosouroes, Insbeod of procesding with a projoct thal presents significant financisl snd opersthonal faka, the Board has decided (o reallocsls

o mead these requiremenis, making long-term oparations
PUBLIC NOTICE

The ganeeal public s hereby informed thal following lockess with Hauz Khas Branch of Canara Bank have been opened by locker

holders and in respect whereof the locker holders ane not operating the locker for the last number of yaars or are not paying the amaars of

lockers charges and the bocker agreements ane missing at the same fime.

thie funds ariginally samarkod for warsh airuction lowards mesting the company's working capital requirements. This strategic shel
will snhance quid) 'L"";‘”" ..‘::d todny oporstions, and ﬂw;m:1h- Conkiys Nl poslion, illuainty Uiiving saviulsabic grvwih §NO | NAME OF LOCKER | LOCKER | ADDRESS LOCKER RENT | ARREAR
FaT e whille is iardin harid-aarned mongy of aur valied sharalioldars
IIH.:I'EI HEUJA HOUSING FIHAHGE LI“ITED A 1) Effoct of the rhgp-uud Hrlinmrlll-lrﬂll?}ln an tha Mnant|sl posiion of U compag- NUMBER DUE FROM AMOUNT
gistered office at 27-A, Developed Industrial Estate, Guindy, Rt P Tha propased 1|'I-I'|II|I:|rII in tha utillzation of Rs. 13,50 crore will sane the additional burden on the financial plan snd intemal sccruals of the :
Chennai - 600 032, Tamil Nadu. E-mail : auclioni@hindujabousinglinance.com company, By Nlﬂmk!.]rn H:Jh:"dl to "T|m'lhl' Pmrll;ll. P;:nmﬂlnr . pﬂlﬂlnnnil l:fhllhr s g B FRSORSse Hnml:.mum 1 RAJEEV DAR 767 101-PROSPEKT MIRA, 616, MOSCOW, MORE THAN RS 21240
REsR A BEOKDETNIC, Mar ; & SinaRs concifiang, of any ather fa i ] nd tha conlra mana a e F} 10 cowl s " B
Contact No: Dhruy Yashist - 8806967651, ARUN MOHAN SHARMA - 8800898999 mny N tlu}yllrnplmllhu :umpnr:;'- 'Irmrthg unn;ul an Buch I[I'I‘.IT:Mllﬁnltl rrlatacl bulhlimlm plan could adversely aflsct the com- RUSSIA, AND IYEARS
nancial eondiion, aperabional resulis, and cash HET_
Demand Notice under Section 13[2] of the Securitization and Reconsiruction of ]E:H apor Risk faciors rull'llll'lﬂ 1o the new Objects Y T - E-22 15T FLOOR SAKET-110017
Financial Assets and Enforcement of Security Interest Act, 2002 b i e e 8 il g e e St gl w:"' Tactore. There 18 no sesurance thet the resliocation | |2 | SATRAT 4 C/O OMINVEST, P BX 3886, RUWI, MUSCAT | MORETHAN | RS 21240
Whereas, the undersigned being the Authonzed Oficer of Hinduja Housing Finance ﬂTfl.II:I:I Mlilr“u“hlntnm“;hﬂ: nuullru:: grawih ;:nr iul::h:ul'ul aapEnE o, ﬂrddl'u-unn'lly financial health of the company could be aMecied CHAUDHARY POST CODE 112 OMAN, AND 3 YEARS
Limited (HHFL) under the Securtization and Reconsbiuchion of Fnancial Assets and e T
Enforcement of Secunity Interest Act 2002 and In exercise of powers conferred under ﬂdmﬁﬂ:‘ﬁ?ﬂ hui"ﬁ?ﬂ&flnﬂl.' s u":ﬂ:mmﬁﬂﬂmm.nmm :Ef':;: EI-IWA“L:{ AF"';'!::E‘EHT
section 15012) read with Rul ih ity Inferest (Enf £y Fules 2002, 0 d Tha mamberns ane o infarmed that, in o tha rabrvai il f ihe G ion Act, F013, liwrm inswad by B Minatry of NDA KALKAJ-110019
l.':_ﬂﬂﬂ :-H 2) u E? of E-Eacum? Parect (Enfarcoment) Hiles ,FIDE i mr'ltl ﬂ.ﬂll‘:: indr-::'lrl Eu':TrIHll :ndnﬁul:m.rmt Bml::l nl.lrn Ir:runlr:“nf:pln; n:"ff::.;y fiip-llnm;”'r::::lm of HE: Extra U'l"lllllrr:ll:p'
Motice(s) issued by the Autharized Gficer of the company 0 the Bomower(s) | Guaramtor(s)| | gl Mesting "EGHF) containing the copy of the spocial resolution snd the sxplanatary statement in relation to the proposed alteration of 3 | RSJAISWAL 384 10 DEEP SPINNEY, BIDDENHAM MORETHAN | Rs17.548.00
mentioned herein below to repay the amownt mentioned in the notice within 60 days from tha shjects u!nﬂl Iswise 1o all those membors of the Compary whose names appent in the Register of Membars and whose a-mail addresses : ’
the date of receipt of the said natice. The borrower having failed to repay the amount, natice| | are rogistered with the Company or the Registrar and Sharu Transfor Agant (the "RTA") or the Dapasitory Participants(s) as on Fridy. February BEDFORD MK 40 4QP, ENGLAND 3 YEARS
is hereby given 1o the Borrower(s) / Guarantor(s) and the public in general that the v - sl trassndip By, o Miang oty acd i er i A T MK 40 40P
Unrs e e ke poeS5 f e Fopary escried e blow 1 s || oo g S e B b e e S e B Mk B B o ——
powers canderred on him under Sub-Saction (4) of the Section 13 of the said Act read with :nd -nd-m ?:‘T:J:;;m..‘ H:r;:“m"iﬂinﬁr 1|n :1.'.: Eﬂllui;m;mmmnmmlﬁﬂmr;'ﬂ:g I:L:u:_ EQ L An?r;_mtmrm I In some casas, the locker holders are leamt to have expired, By this nalice, It is hereby nolified 10 all the interested parsans thal they
Ruke 5 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited m‘“"‘:"d' March 12 “;5I ol T i i el tee e ey T L wu“m.rc;:m asvolting) ot e R should approach the respective branch withina pariod of 7 days of this notica with authantic proof of the ownership of the locker, axecute
o provisions of 5”5' —5H1iD_IF {8) of saction 13 of the Act, in respect of time avadable, to I:Irdlnlrpl:{orhurlld nllnimg. any Int;lﬂltl;‘plnrm muy write uﬂ I;":l mp:r'f um;'ﬁl 1:*; I.::qu Erh:-; the said copy -Iul natice, and frash locker agreements and pay the amears of locker chamges, documents providing identity of the person intending to operate the
redeem the secured assels, The borrower in particular and the pubBic in general are hareby] | the special resalution along with the sxplansiary slatement through small ar may visll the welaits of the Company www.gicl.co kocker or to remove its belongings such as passpon, adhaar card, proof of residence &lc. In case no responise is received for the locker,
; - : | in I | i el { o b | . tha ! ' ' _ ; e
cautioned not to deal with the property and any dealings with the proparty will be subjactto] | S atace fhe .—_:'L“::,rﬁ;‘?ﬂ'ﬂﬁ_"ﬂmumﬁﬂ:mhrp'.-'.T:.. s m,r::,.mm' e to f;,-.-.“ﬁ, r:';.:ummn- :'.r'ﬂl ;mll-.‘:::'“m. A———— the bank shall be constrained to break open the lockers In the prasence of witnesses and keep azide its contants while execufing its lian
the charge of HHFL for an amount as mentioned herein under with interest theraon. By order of the Board of Dirsct over the contents of the lockers for recovery of arrears of iocker charges

Borrower(s) /Co-Borrower(s) / Guarantor(s) | Demand Molice Date & Amaount Far Globe hhfﬂ;:mi Carriers Lad. Date: 04.03.2025 Place: New Dalhi Branch Manager
DL/KRB/KRBH/ADDDD00S15. 1. Mr, Lakhan Verma | 18-Jun-24 & Rs.22,05,877/4 | prace: dubpur Anvin Khandetwal
2.Mr. Kesar Lakhan Verma. Fiat No 5F-6 Second Floorf {Rupees Tweanty Two Lakh Db 05/03/2025 Company Secretiry
Fiot No G-68 Sadrpur Keshay Kunj Ghaziabad, Keshay Five Hundred Elgiht
Kumi, Urban, Ghaziabad, Litar Pradesh, India - 201002 Hundrad Seventy
Possession Dale: 27-07-2075 Seven Only) CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned belng the Authorised Officer of M)'s, Cholamandatan Imvestment And Finance Company Limited ,under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act
and in exercise of powers conferred under Section 13[12] read with Rudes 3 of the Seourity Interest [Enforcement] Rules, 2002
lssued demand notices calling upen the borrowers, whose names have been indicated in Colurmn [B] below on dates specified in
Column [C] by repay the cutstanding amount indicated in Column [D] below with interest thereon within 60 days frorm the date of
receipt of the said notice.

The borrowers having falled to repay the amount, notice is hereby given to the borrowers in particular and the Publicin general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the
respective dabes mentioned in Column [F]inexercise of the powers conferred on him under Section 13[4] of the Act read with Rule
3 of the Rules made there under;

<& Chola

Enler o berier e

Description Of Property: Entire Floor, 3rd Floor, Khasra No.-1047, G-33, G-block,

Mahendra Enclave, Village-rajapur, Ghaziabad., Rajapur, Vijay College D Education.,

Ghaziabad, Uttar Pradesh, 201002

DLMNRMNGR/ADDDDODADT.
1. Wr. Sarita Ramesh pal 2. Mr. Jai Prakash.
E 109 Govindpuram Ghaziabad, Ghazabad, Metro,
Ghaziabad, Uttar Pracesh, India - 201013 Hundred Twanty

Possession Date: 27-02-2025 Three only)

numiptiun 0f Property: Freehold Residential Flat No UGF 2 On Upper Ground Floor

Measuring 55.28 Sg Mt Or Say 46.47 Sq Mt Buill On 1,2 Part 01 Plot No 43 Pertaining

To Khasra Mo 22 Mi Situated In Residential Colony Satabdipuram Village Dasna

Pragna Dasna Tehsil Distt Ghaziabad Up.

DL/NCU/GHAU/ADDDOOT644. 1. Mr. Arunendu

KOTAK MAHINDRA BANK LIMITED

1st Flogr, Unit Mo.103, P.P Trade Centre,Plot No.1, Netaji Subhash Place, Pitampura, New Delhi-110034

E-AUCTION SALE MWOTICE FOR SALE OF IMMOVABLE ASSET UNDER THE PROVISIONS OF THE SECURITISATION AND
RECONSTRUCTICN OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 ("SARFAESIACT") READ WITH
PROVISO TORULE 8 (6) OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002.

Motice is hereby given to the public in general and fo the Borrower and the Guarenions), thet the below dascribed immovable property
martgagedicharged 10 Kotak Mabtendra Bank Limited (Secured CraditonkMEBL), e Symbolic possession of which has been iaken by the
Authosizad Officar of KMBL on 16M1/2024 and the same will ba solid on "AS 1S WHERE 157, "AS IS WHAT |5" and “WHATEVER THERE |5"
basis, by way of E-auction fobe conductad on 1402025, for recovery of a sum of Rs.14,61,77, 380.70/- (Rupess Fourteen Crores Sixty One
Lakhs Seventy Seven Thousand Three Hundred Eighty and Sevenfy Paise Only) dus to BMEL from Mis Magma Industries Lid. & Others
ard ils quarantors as on 0SM0ER2024 together with fether interest at the confrachual rate from 1082024 0 realization, together with 28
Incidental cosls, charges and expanses.

The datails of Reserve Price, Eamast Maney Dapasd, property delails and date of Auclion are menficned below,

18-Jun-24 & Rs. 16.05,723/-
{Rupees Sideen Lakh
Five Thousand Seven

18-Jun-24 & Rs.11,97.910/-
(Rupaes Eleven Lakh Ninty

shekhar Thakur 2. Mrs. Sapna Singh Thakur. : :
Pharmacist Venkateshwara Institute Of Medical | Seven Thousand Nine Hundred o reedam errropery e - i EJWTE'E " pﬂj ﬂ;w *‘”"JE?"“E I“.:i:n gfrl: Eﬁi'nl i herﬁw cé’l: ﬂfaanwmm nmfm Tzal mmmmf : rgimiﬁmfﬂ g Tcﬁt:el;mf; o
Sclences Gairaula Amroha, Amroha, Metro, Hapus Ten Only) : - - - wand any such dealings will be subject to the charge of M/s. Cho alam Inve nd Finance Company Lim ran
Guirl:“ Pradesh India - 244221, " Possession Dale: 24-02-2025 I !'-_I;?g':'ﬁr!" ﬂ 1@2310912&3?13":&':;[3:{1?%%giﬁwh%?:g;ﬁ;ﬂﬂ%ﬁ:ﬁ% amaunt mentioned in Column [D] along with interest and other charges.
Dezcription OF Property: Freehold Residential Mig Flal Mo G-2 On Ground Floor Back Bulkding) | Area of Bagragur, vBage Begrajpur, ParganaTehsil Janrsath, mﬂﬁﬁﬂgﬂéﬁ; e Szﬁsr:;amnﬁ-ﬁ-:t héfc-tr:: :;ﬂmc:tTn ﬁ;ﬁdmthe e asSEL By pRmETL 7 e et outsiEndng
Side Duilt On Plot No. 292 Falling Under Khasra No 1528 Situaled Balaji Enclave| District Muzafamages, Uttar Pradesh ownedlesses by Mis g rges e ' a
Colony In Village Rahispur Pargana Dasna Tehsil & Distt Ghaziabad U.p. Magma Industries Lid Bounded as under: East: Plot No, C-23, SL| MAME AND ADDRESS OF APPLICANT = s 2 DETAILS OF =
DL/NCU/GHAU/ADDDDOT6S0. 1. Mr. AKASH|  24-Aug-24 & Rs.9,69,965/- taEt P oo I 4 M le o SOl (AT NO & LOAN ACCOUNT NUMBER SE|EE PROPERTY POSSESSED S
R ? bl e s Al 1hat piece and parced of the property being Indusinial Piot Mo, G- E = =
SATISH 2. MR KAMLESH. E-155 AKASH I:HIJP'EEE Mine Lakh SIII.]' Mina L a-:rmasurim 2710 Sq. Mirs., sfiated In Industrial Area of z E _g -nr.'
NAGAR SHAHDARA DELHI Thousand Nine Hundred Sixty Begrajpur, village Begrajpur, ParganaTehsil Jansath, Distict
Possession Date: 28-02-2025 Five Only) Muzaffamagar, Utar Pradesh ownedfessee by Mis Magma|Rs. 26.30,00,000)| Rs. 263000005 [ Not Known [A] [B] [C] o] [El [F]
Description Of Property: Freehold Residential House Falling Under Khasra 405) Indusinas ll-*-ﬁ-Ef:ﬂJl'ldEE_i as under East_Hn:_lt Mo C-27, Wast: Plod 1. |Loan Account Nos. = [UNIT BEARING NO. B-1501. ON, 15TH FLOOR IN
Situated Al Village Sikri Kala Paragana Jalalbad Tehsil Modinagar Dist Ghaziabad UF. ;1515;-29:;3“ Eaaramr;{ﬂmd. snm:. ::-fmel;iljmm " " |HEO1XBVO0000073107) g = 2 [ TOWER B, HAVING SLIPER AREA 27975 0. MTRS, Ny
DL/LON/LONI/ADDO0DD326. 1.mr. Sachin 12-Jul-24 & Rs.14,89,176/- i 5.21&55',5,315;1&% sﬁmﬂﬁng@"ﬂmwmﬁaﬁﬁ 1.GAJENDRA KUMAR MAHENDRA 4 @ o4 |COVERED AREA 182,09 50, METER, CARPET AREA v a
Sachin 2. Mrs Jyoli. Lankapuri Modi Nagar | (Rupees Fourtean Lakh Eighty Nine vilage Hysainpur Bopada, Pargana Khatauli, Tehsil Khatauli, (APPLICANT), T |4 g 142.05 50. METER AND SUPER AREA 2473 5Q. FT E;
Ghaziabad Metro Modinagas, LLP 201204, |  Thousand One Hundred Seventy District Muzaffamagas, Uttar Pradesh ownedfessee by Mis 2. MEENAKSHI SINGH (CO-APPLICANT)| oS ui 2|(229.75 5Q. METER) IN THE, GROUP HMOUSING |+ fj
Possession Dale; 25-02-2025 Six Dnly) Magma Industres Lid. Bounded as under: East: Agricullural Land A SACIEIMENIEN L RUEH TR SEN Y T a §|COMPLEX KNOWN AS "THE GOLDEN PALMS®|S
session Dale: _ S
Description Of Property: Khasra No-558 Wi Lankapuri Vi : of Ikhiak Ahmad and othars, Wast: Acquired Industrial area, Norh: ITS PROPRIETOR GAJENDER KUMAR % | CONSTRUCTED ON PLOT NO.GH-01/E, SECTOR-168
: 3 TV Blankia Farg ane Al fand of Magma Industries, South: Land of Nikhil Kumar & olhers (CO-APPLICANT) ¥ H '
Tehsil Modinagar District Government School Ghaziabad Uttar Pradesh 201204, : . e 4 NOIDA, DISTRICT G. B, NAGAR, GHAZIABAD UTTAR
agar 2 All : THE GOLDEN PALM TOWER B 1501 NOT
- Il {Plantand | Plantand machinery attached to the earth including attached shed | Rs, 3,01.00.000- | Rs. 30,10,000: Above At; THE GU 10 501 NOIDW, | ppapEsy - 201302
DL/NCU/GHAU/ADDDO01794. 1. Mr. Uma Devi | 12-Jul-24 & Rs.12,88,366/- machinery] | orpermanently fastened lo anything attached to the earih SECTOR 163 CHHAPRALILT BANGAR,
Er.lmh'lr ‘!';Eir;tn h"rﬂfﬁ Ehag;; gﬁ] Ge:l!l HdurnEJ N [rulégﬂﬁtf;;‘alva F.atilql;i Eighty T of Al that piece and parcel of the property being Residental Property | Rs 2.06,00.000% | Rs 20,50,000/- GALUTAM BUDDHA NAGAR UTTAR PRADESH - 201305
MaK FcIOry Auranga d WiDO! Nagar it 1 housand fNree baanng Mo. 67-B admeasuring 143 4 So. Mirs, (713347207 Sq. « 03/03 /2025 Place DELHI/NCR Aiithorinad . L lam I t And Fi C Limit
Ghaziabad Gadan Modi Nagar UP-201204, Hundred Sixty Six Only) Mirs} siuated in colony known 3s Nai Mandi (B Bazar), Dome:s U0 0B 25 Prowe IRLEL: Ssed diitces » ChaRmaniaom Twestmen mance bonmpimy Limied
Possession Dale: 28-02-2025 Lﬂ"ﬂﬂﬂgjgﬂﬂif-s Ultﬂfn "'?*f::g] :‘“Hﬂ'lﬂstzzﬂhh:;ﬂ’-ﬁ F‘;‘HEH
umar nice Lieced BPIESEn :|I' ] dl NerFs,
'?::::I.:Iﬂl:]r:g 2:'}“':‘:?; Hga;;g:ﬁug Makalla Aurrgahad Gadana Paragan Jatalhad{ Bounded as under: East: Property Krishan Kumar, West; Property
Fa— of Heera, North; Road 20F1, South; Plot Mo, 3B - -
[IL'TIHIH..HH-EH..’AMHE}[I]M1 1. Mr. 'I-’ﬂﬂl\l‘al:ll 1_2""““245 Hs.T_E,EE.H_[I!I.-'- Last date for deposit of EMD and uploading Bid documents ; 11/04/2025 up to 4 p.m. at https.kotakbank. auctiontiger.nat |DFC FIRST Ba“k le |tEd IDFC FIRST
rﬂ'““mé:a ?-t'l'"g w E'E‘i’]““?”hﬁ“ﬁfﬂ‘ Anupess Tweivg Lakhs Sixty Date and time of E-Auction: 141042025 between 11 am to 12:00 p.m. (erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) Bank
Deinagar P.l'lﬂzlr:li‘laa ar UFIF.I?SQEQEHE o wd wﬁﬂ_i;:jgrll?r;! Hundred The end tima of auclion will be extanded by 5 minutes aach fime & bid is made within last & minules of E-Auckan, CIH_: LE5110TN2014PLCOSTTE2 : _
gl i ¥ Bid Increment amount HS-1#.W‘.WW-1R“FEE1TBI’IIE*“ Dﬂlﬂﬂlhmulliplesthtreul. Rﬂ'ﬂl‘ﬂtﬂrﬂd Office: KEM TIIIWETE-. a FH:II:IF. HE”II’IQ[{II'I Hﬂlﬁd. ':hG[FIB[. Chennai - GO0G31,

Possession Dale: 25-02-2025
Description Of Property: Lamkpuri Bishoker Modinagar Bisokher Road Metro|
Modinagar Uttar Pradesh 201204,
L/'DLS/DLSD/ADO0000517. 1. Mr. PRAKHAR SHARMA
2. MRS SUSHILA SHARMA. C-587 Airtal Tower Nand

TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022,

To the basi of knowledge and information, Kolek Bank is nod swane of any ofhar enawmibrances or the duss quisianding towards sialulory dues,
proparty dues, lend revenug or any other dues with regard to e proparty pud for auction, Al Statutary dues like property taxes, land revenue
duss, municipal taxes charges | duss, electricity dues etc. shall beascartained and boma by the Successhd Badder! prospeclive purchassns).
The marlgaged propery shall be auctioned *AS |5 WHERE 15", A5 |5 WHAT 5" and "WHATEVER THERE 15" bass.

The particulars i respact of the secured assets spacified hersinabove have baen stated fo the bestof the information and reconds available with

(Rupeass Ten Lakh Twenty b | ol : : gt ioclib el ald
(Gram Ghaziabad Metro Ghaziabad L.P - 201001, Three Thousand Seven Eluu”mﬂa“#:ﬂﬂguﬂﬁﬂw' PR TSR S IR D E e TRESa AT L OIS S 010 R i soikera

Possession Dale: 28-02-2025 | Hundred Fourty Eight Only). | | 1, i e o

The Terms and Conditlons of sale are available on the websilefportal hitps:kotakbank auctiontiger.net or
Description 01 Property: Parl O Khasra NO-474 Satyalok Ashram Mohalla Village

hitpsivweanw kotak comlenbank-auctions. html
Marad Nagar Paragana Jalalabad Tehsil& District Near Lokpriya Hospital Moradbad| | 2 T1e auction shall be conducted only fhrough “On Line Electronic Bidding” through websie htfps./kotakbank.auctonigesnel on
Uttar Pradesh 201206.

14042025 from 1100 4K 10 12:00 PM with unlimited extensions of 5 minutes duration each, The property put for auction i undes Symboic
DL/MNR/PLEH/ADD0000204. 1. Mr. Shekhar Sudesh|17-Aug-24 & Rs.10,25,238/- a;

PUBLIC NOTICE
GOLD AUCTION CUM INVITATION NOTICE

The Below menboned borrowar has been issued noticas fo pay the outstanding amount fowards the credit facility against Gold
omament savailed by him from [DFC FIRST Bank Limited. Since the borrower has faded to repay the dues under the facility, We
are constraned to condwct an auction of the pledged Gold crnaments on 13032025, In the eveni any surplus amount is realized
from this auchon, the same will be refumed o the concerned borrower and if there is any deficit post the auction, the balance
amaunt shall be recovered from the borrower throwgh appropriate legal proceedings. IDFC FIRST Bank has the authonty to remove
the following acoount from the auction without prior intimation. Further [DFC FIRST Bank reserves the right to change the Auction
Oiate without any prior nolice.

17-Aug-24 & Rs.10,23,748/-

Possession,
Mts e-Procurament Technologies Limited -Auction Tiger B-704, Wall Street - I, Opp. Orient Club, Nr. Gujarat College, Ellis Bridgs.

2. MR SUDESH PAL SINGH. 165 Gall Number 2 | (Rupees Tan Lakhs Twenty .ﬁ.ramde:gad - 380006 Gujarat (India) on Telephore No. Ram Shama -8000022297 and on E-mail ID: ramprasad@auctiontiger.net & Loan Account Number | Customer Name Branch Name
: ; supportflauchontiger net. 1
HEEM'T Eummugm m’r:?;Ir ﬁﬂaﬂ? h;%ﬂg;ga r HLE TLT ?aﬁ b 4. Theintending bitders may visit Kotak Bank Website - niips:/ww kotak comienibank-suctions. himl for suction details 147673326 ! DEEPA BHATI GHAZIABAD - RAJENDRA NAGAR BRANCH
i i S - - LIRS rty 5. Fordetailed Tarms and conditions of auction sale, the bidéers are advised o go through the paral kitps: hitos:eolakbank suctionbgar net ,1!.;?“”3 | EIEHI“;E-I‘HEGH “"'"“"ﬁ'ﬁlﬁ“é’gﬁ?‘aﬁ'gﬁﬁmar“““
Possession Date: 28-02-2025 Eignt only) and the said terms and condilions shall be binding an the bidders who particpats in the bidding process. Further. the bid has to be filled and g
Property: party " submilted along with KYC documends anling on the portal hilps:hotakbank. auchonligennet on or before 1110412025 and the copy of the 155259766 RAJAM BHATTI MEW DELHI - TILAK NAGAR BRANCH
g!ﬂﬂﬂﬁ:ﬂ :Iltl d TEH;“E::EI':_I;:U Eh![h::l‘![:"_]ﬁé!;!ﬂT_ﬁﬂ:rﬂ;ﬁl&:l":ﬁ;ﬂﬁhﬁ:ﬂﬂ same % b be senl by mailbo singh prabhiobmkatak com, &nd ashwin shama@kolak com
el ok EI:I'H:I H.."AI]I]'I]I:];]IIHT:E:IH "[:I ::&hr[:l ;:H :E-J e ]': % ?ﬂ‘{ B. Prospective bidders may avall ondne fraining from Mis. & - Procuremsent Technolagies Limited (Auction Tiger) on above mentioned contact 157863569 SIDDHARTH SINGH KAROL BAGH BRANCH
GZ/MN | 1. Mr. De e u & Hs.8.23,761/- MILETIDErS = :
2. MR TIKARAM & 3. MRS, PRABHA & 4, SHIVAM | (Rupass Eight Lakns Twanty | | 7. Esmest Maney Deposit (EMD) shall be depasited through RTGSINEFTIFUIND TRANSFER to the credit of Account No. 8411307138, 134763639 PRADIP KUMAR SHRIVASTAY MBL - Ghaziabad Rajendra Nagar
SHARMA. Tibra Road Beg Colony Gali No.5 Three Thousand Saven I't_ut-ak Mahindra Bank Ltd. Alc E-Auction, Malad (East} Branch, Mumbai, IFSC Code: KKBKD000B4E, on or bafore 1110412025 upio 153664351 SHAHRUKH KALLU MATHURA BRANCH
Madinagar Metro Modi Nagar UP-201 204, Hugdregﬁrlﬁhw ;gg'eﬁ:hﬁ‘n“nhéf';if::;'mr:;mt dapositing the EMD amouni shall stand automatically rejected. The EMD depassied by the proposed PRI REEJU ROY GREATER NOIDA BRANCH
Possession Dale: 28-02-2025 e 8. The bed price to be submitted shall not be below tha Reserve Price 20d during the bidding process. bdders who have submitied bids shall
: . 159650589 FAIZAN GYAASUDIN MUZAFFARNAGAR BRANCH
Description 01 Property: Tibra Road Modinagar Modinagar Metro Modi Nagar UP-201204. Imprcves this further offars in multiples of Rs. 10,00,000(- (Rupees Ten lakhs only). S
9. Thesuccessful bidderhas io deposit 255% of the highest bid amaunt (which shallinclude EMD amount paid) immediately on closure of the e- 154228163 VIKAS GROVER NIT-FARIDABAD BRANCH
DL/NCU/GHAL/ADDDDDOBSS & 12-Jul-24 & Rs.9,73,732/- o : Pt e ' i e 1 ek e d e
auction sae proceedngs or on ihe folowing working day in case business hours & dosed on the day of Auction, in the mode stipulated | |
DL/NCL/GHAU/ADDODO1445. 1. Mr. HARISH | (Rupees Ning Lakh Seventy dlause 5 above. The remaining balance 75% of the highest bid amount shall be deposied within 15 days from the date of accaptance 155740715 BASANT KUMAR NIT-FARIDABAD BRANCH
HARISH 2. MR RATTO DEVI. 977 Gall No 10 Sewa | Three Thousand Seven iconfarnation of sale orwithin fme period &s agreed upon.
Nagar Ghaziabad Metro Ghaziabad U P - 201001 Hundred Thirty 10, On recalpt of the anlire sa%@ consideratan within the stipulated pared as mentionad above, the Aulhonzad Cificer shall issua the Sale 98445385 ARCHANA AKSHAY DERH} DILOWAL BARHEN MEL
Possession Date: 27-02-2025 Twio Only) Cartificate and the sale shal be complate. thareafier Kotak Bank shall not anterain any claims. 133550548 SATISH SHARMA YAMUNA VIHAR BRANCH
il L 11, The Authorised Officer has the absolute right and discrefion §o aecept or reject any bid or adjeurnd cancel the sale! modfy any terms and
Description 0f Property: Khasra No- 477 Village Ghukana Pargana Loni Tashil And| condifions of the sake without any prior notice &nd assigning any regson for the sams 102809867 PRINCE KUMAR MEERUT BAGHPAT GATE MBL
District Ghaziabad Up Village Ghukana Sewa Nagar U.P. - 201001, 12, Alichargas | dues including Regsiralion Charges, Stamp Duly, Taxes, elc payable for iransler of the ownership in the name of the succagsiul 108004398 | PRASHANT BHARGAVA MATHURA BRANCH
hiddar | purchasar alc. shall have ko be borme by tha Purchaser.
DL/DEL/LXND/AODODOT6S6. 1. Mr. AMIAD) 18-3ep-24 & Rs.20,23,845/- (Rupees| | 43 EMD amaunt shallbe retumad by Kotak Bank to the unsuccessful bidders within seven working days, 109094707 NADEEM AHMED MEERUT BAGHPAT GATE MBL
KHAN 2. MR SHAYARASL. 93 Shastri Napar| Twenty Lakh Twenty Threa Thousand | | 14, As per Seclion 194-8 of the Income Tax Act, 1981, Tax al the rale as applicable shall be paid on the tolal sale consideration and TDS e ir s e e i
Ghaziabad Utkar Pradesh 201002, Eight Hundred Fourty Five Oniy) cartificate be issuadin favaur of Kotak Mahindra Bank Limifed, the marigagor and owner of the property put for auction. 114360134 IJHAHI EUPTA- KAMLA NAGAR BIU-HGH
: ¥ Sla'cl.n'H:'r!.I Notice under Rule 8 {6) of the Security Interest (Enforcement) Rules BAHADURGARH MBL
FOARBYENS Duter £y dn i The Principal Bommower ! Cuarantor [ Mortgagor are herely nofified to pay the sum as mentioned above #ong with up to dase appicable mierast 116313429 A AR i

Description Of Property: Freehold Residential House Mo 3-1-98 Measuring 963 Sg Ft Or
Say 89.46 Sg MI Situated In Block-1 Sector 16 Shastri Nagar G.m.p Ghaziabad Pragna
Loni Tehsil Distt Ghaziabad.

The Borrower/s/ Guaranfor/sin particular and the public ingeneral is hereby cautionad
not 1o deal with the property and any dealings with the property will be subject to the
charge of the Hindujg Housing Finance Limited, for an above-mentioned demandad
amouniand furtherinteresttherean.
Place; \Mtar Pradesh  Date - 05,03, 2025

S0/~ Authorisad DHicer
For Hinduja Housing Finance Limited

and ancillary expenses bafare the date of auckion, failing which the propery will be auclioned'sold and balance due if any, will be recovered with
interest and cost and this nolice shall also be freated 25 nofice of 2ale o the bomrower! guarantar and mortgagor menhoned hareinabove, For any
other details. regarding the propesty please contact Mr. Ashwin Sharma-8855762 1481 M. Prabhjol Singh -BBE0GI3IBEI. This is also & nobice fo
the Barrower!guarantors that the auction shall procead f the dues are nol paid in full before the date of E-Auction. L may pleasa ba nobed thal in
casa of any discrepancy/inconsslancy between auchon nofices published m English and other in vemacular anguage then the contents of the
nedica publizhed in English shall prevan.

Place: Muzaffarnagar
Date : 05" March, 2025

For Kotak Mahindra Bank Lirnited
Authorized Officer

Auction will be conducted online through hitps:ifidfcegold.auctiontiger.net on 130312025 from 12:00 pm to 2:00 pm. {
hitp:figold.samilLin on 13/03/2025 from 3:00 pm to 5:00 pm By way of this publication the concemed borower are hersby given
final notice and |ast opportunity to pay the facility recalied amount, with all interest and charges before the schedule auchon date
falling which the jewellery will be auctionad. Plaase note that, if the auction does nat gel completed on the sama day due 1o time
limii the: bank wilt r2 auction ihe pledged gold omamenis within next 7 days on the same ferms and condifions. If the customeris
deceasad all the conditions pertaining te auction will be applicable to his koal heirs.

financialexp.epaprin

Date:05.03.2025 Place: DELHIINCR
o0 ©

New Delhi
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amaount pavable on application) s Monday, March 17, 2025, Equity Shareholders of the
Company who are entilled fo apply for the Rights Issue as menbioned above are requested to
take note of the |ssue Closure Date as Monday, March 17, 2025,
REVISED ISSUE SCHEDULE

lzsue Opening Date Friday, 21 February , 2025

Issue Closing Date Monday, March 17, 2025
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from time to time but not excesding 30 days from the Issue Opening Date (incusive of the
Is5us Opening Date)
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